
 3235  ‘Govt.  of  Union

 1537  हथ,

 GOVERNMENT  OF  UNION  TERRI-
 TORTBS  (AMENDMENT)  BILL

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS,
 DEPARTMENT  OF  PERSONNEL
 AND  ADMINISTRATIVE  REFORMS
 AND  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  OM
 MEHTA):  Sir,  I  beg  to  move*:

 “Phat  the  Bill  further  to  amend
 the  Government  of  Union  Territo-
 ries  Act,  1983,  be  taken  into  consi-
 deration.”

 When  the  Government  of  Union
 Territories  Act  was  enacted  in  1933,
 Scheduleg  Castes  and  Scheduled
 Tribes  had  not  been  notified  in  rela-
 tion  to  Goa,  Daman  and  Diu.  Hence,
 no  provision  could  be  made  at  that
 stage  for  the  reservation  of  seats  for
 these  communities  in  the  Assembly  of
 that  Union  territory.  Scheduled  Castes
 and  Scheduleg  Tribes  were  notified  in
 relation  to  Goa,  Daman  and  Diu  in
 3968  and  their  population  figures  based
 on  the  I97l  census  became  available
 in  April,  1972,  ie  ,  after  the  last  Gene-
 ral  Elections  to  the  Assembly  Now
 that  the  population  figures  are  avail-
 able,  this  Bill  has  been  brought  far-
 warg  to  amend  sub-section  (4)  of  sec-
 tion  3  of  the  Act  to  provide  for  reser-
 vation  of  seats  for  the  Scheduled
 Castes  and  Scheduled  Tribes  in  the
 Legislative  Assembly  of  Goa,  Daman
 and  Diu.  Certain  consequential
 amendments  are  a'so  proposed  in  the
 Bill  to  sub-sections  (5)  ang  (6)  of
 section  3  The  delim:tation  of
 Assembly  constituencies  in  Gea,
 Daman  and  Diu  has,  on  the  basis  of
 the  population  ३६  the  time  of
 the  97l  census  already  been  done

 by  the  Delimitation  Commission.  This
 Bill,  therefore,  proposes  to  empcwer
 the  Election  Commissior  to  determine
 the  number  of  seats  to  be  reserved  and
 to  specify  the  constituencies  of  the
 Assembly  to  be  reserved.  No  Sche-
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 Guley  Tribes  have  been
 Ponticherry.  Hanee,  Meena  2
 Scheduled  Tribes  in  section  3(4)  hes
 not  been  retaivied  walle  proposing  the
 revised  version  of  that  sub-section,

 Sir,  this  is  a  small  Bill  which  has
 been  brought  forward  with  a  view  tu
 promoting  the  interests  of  the  weaker
 sections  and  I  hope  that  it  will  be
 supported  by  all  sections  of  thix
 House.  I  commend  this  Bill  to  the
 House.

 MR,  CHAIRMAN:  Motion  moved:
 “That  the  Bill  further  to  amend

 the  Government  of  Union  Termto-
 ries  Act,  1983,  है.  taken  into  consi-
 eration.”
 Shr;  Kathamuthu.
 **SHRI  M.  KATHAMUTHU  (Naga-

 pattinam):  Mr.  Chairman,  Sir.  on
 behalf  of  my  party,  the  Communist
 Party  of  India  and  on  my  own  behalf,
 T  welcome  the  Government  of  Union
 Territories  (Ainendment)  Bull,  ‘1976.

 Sur,  this  Bill  seeks  to  provide  for  the
 reservation  of  saat.  for  the  Scheduleg
 Castes  and  Scheduled  Trmbes  in  the
 Legislative  Assembly  of  the  Urion
 Territory  of  Goa,  Daman  and  Diu  and
 to  empower  the  Election  Commssion
 to  determine  the  number  of  seats  to
 be  so  reserved  ang  the  constituencies
 in  which  those  Seats  shall  be  reserved
 As  no  scheduled  tribes  have  been
 notified  in  the  Union  Territory  67
 Pondicherry,  the  rrovision  for  reger-
 vation  in  the  parent  Act  ig  also  being
 deleted  through  this  Bull,

 While  welcoming  the  fact  that  the
 scheduleq  castes  and  the  scheduled
 tribes  of  Goa,  Daman  and  Diu  are
 getting  the  opportumty  of  enjoying
 the  constitutiona]  rights,  [  have  to
 bring  to  the  notice  of  the  hon.  Minister
 of  Home  Affairs  one  or  two  relevant
 issues.  Sir,  the  Union  Territory  of
 Goa,  Daman  ang  Diu  wag  liberated  in
 1961.  Being  comparatively  a  small
 area,  an  emergency  census  could  have

 “Moved  with  the  recommendation  of  the  President.

 चन्नू  original  speech  was  delivered  in  Tamil.
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 been  conducted  to  fing  out  the  papuls-
 tion  of  Scheduleg  Castes  and  Sche-
 duleg  Tribes.  If  that  hag  been  done,
 even  in  the  7997  General  Elections
 regervatiors  of  seats  in  the  Legislative
 Assembly  of  the  Union  Territory  for
 the  Scheduled  Castes  ang  the  Schedul-
 ed  ‘Tribes  could  have  been  made.
 These  downtrodden  people  coulg  have
 got  their  representatives  in  the
 Assembly  as  early  as  ‘967,  This  thing
 neeq  not  have  been  delayed  till  now.
 I  would  only  say  that  this  inordinat<
 delay  could  have  been  av*rteg  by
 taking  prompt  steps  much  earlier
 Though  it  haz  bsecom>  helatedty.  vet
 T  welcome  this  meagura  since  the
 scheduled  castes  and  the  scheduled
 tribes  are  getting  ए"  constituional
 जप,  ॥  stress  the  need  for  t:  king
 such  steps  as  are  needed  in  tni>  mat-
 ter  without  such  inordinate  delay

 Here,  I  woulg  like  to  refer  to  the
 Union  Territory  (१  Andaman  and
 Nicobar  Jslands.  Though  there  is  ro
 Asermbly  there,  yet  there  ure  mary
 Committees  I  am  sorry  to  state  that
 the  representation  for  the  Scheduled
 Casteg  und  the  Scheduled  Trites  i<
 not  there  You  know,  si  that  suct
 people  from  West  Bengal,  Tami)  Nadu
 and  Kerala  have  also  gone  and  settled
 there.  Thouch  they  were  enjoying
 this  constitutional  right  in  their  home
 States,  they  are  now  being  denied  this
 constitutional  right  in  Andaman  and
 Nicobar  Islands.  I  have  to  regretfully
 point  out  that  this  constitutional  pro-
 tection  35  being  denied  to  them.

 36.06  hes.

 While  we  are  lavins  great  envhasic
 on  tha  implementation  of  20-nort
 programme,  it  is  regrettahle  that  the
 basic  programmes  which  have  ‘en
 already  accepted  ure  either  not  benz
 implemented  or  there  is  uncors™or-
 able  delay  in  their  implementation.  I
 woulg  like  to  emphasise  that  concrete
 steps  must  be  taken  to  implement  ths
 already  accepted  programmes,  consti-
 tutionally  or  otherwise,  for  the  wel-
 fare  of  tha  scheduled  castes  and  the
 acheduleg  tribes.

 With  these  words.  I  support  the
 Government  of  Union  Territories
 (Amendmant)  Bill.

 SHRI  BIREN  DUTTA  ६  Tripura West):  I  support  this  Bill.  For  a
 long  time  the  Scheduled  Castes  and
 Scheduled  Tribes  of  Pondicherry,  Goa, Daman  ang  Diu  have  not  been  given their  due  share  in  taking  part  in  their
 legislature.  It  cannot  be  without  any Treason  that  this  omission  was  there.
 Thera  are  some  people  who  are
 against  it.  Even  in  the  Centre  there
 are  certain  people  who  do  not  like  jt.
 When  the  law  was  firs:  enacted,  why
 have  they  not  been  declared?  Now,
 even  after  giving  these  rights,  [  am
 au'te  apprehensive  if  they  will  get
 their  proper  representation.  We  have
 got  80  many  reports  from  the  commit-
 tee  of  our  own  Tous;  that  the  Scne-
 duled  Castes  ang  Scheduleg  Tribes  do
 not  get  their  due  charez  in  various  ser-
 vices,

 Then,  Sir.  delimitation  of  constitu-
 encies  is  done  according  to  some  7e-
 cular  principles.  Wiera  there  is  a
 concentration  of  Scheduleq  Castes  or
 Scheduled  Tribes  neople,  they  are
 split  into  two  or  tires  constituencies
 ang  they  are  made  reserve  seats
 for  these  people  The  candidates  who
 get  elected  from  thes:  constituences
 are  electeg  bv  a  majority  of  non-
 Scheduled  Cast»  or  non-Schaduled
 Tribe  people  Although  they  helorg
 to  one  contiguous  area  they  are  split
 uy  into  manv  tarriories  in  such  a  way
 that  the  non-Seheduleq  Caste  or  non-
 Scheduleq  Tribe  people  prevail  in  the
 voting.  I  do  not  know  whether  our
 Minister  who  is  piloting  this  Bill
 knows  about  these  fa  :ts.

 So,  if  you  really  like  the  Scheduled
 Castes  people  to  hav2  their  rights  and
 to  have  their  reserved  ३९६६३,  (You  must
 look  into  this  and  see  that  they  get
 one  of  their  own  men  elected  and  they
 should  not  be  split  in  such  a  way  that
 the  majority  members  of  non-sche-
 duled  caste  people  elect  one  Schedul-
 eq  Caste  member.
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 {Shri  Biren.  Dutta}

 Sir,  I  have  nothing  to  say  against
 this  Bill  It  is  a  welcome  messure
 and  I  support  it.

 सरदार  स्वर्ग  सिह  होली  (जमशेदपुर)  :

 चेयरमैन  साहब,  यह  जो  बिल--गर्ल सेंट
 11. है  सुनिधि  हीरिटरीज  झमेण्डमेम्ट  बिल,
 976—aq  किया  गया  है,  हालांकि

 यह  बहुत  छोटा  सा  बिल  है,  लेकिन  इस  का

 महत्व  बहुत  ज्यादा  है  क्योंकि  इस  का  ताल्लुक
 शेडयूल्ड  काइट्स  और  शैडपूल्ड  ट्राइबल  फ

 साथ  है।  जिस  इना ८  से  मैं  जाता  हूं--
 छोटा  नागपुर  का  इलाका,  सिधभूम  डिस्ट्रिक्ट
 मैं--यहां  पर  ज्यादा  तादाद  शैडयूल्ड  ट्राइब्प
 और  शैडमूल्ड  काइट्स  की  है  1  एक  बात

 मुझे  अद्ध  करनी  है--इस  बिल  में  एक
 तरफ  तो  श्राप  ने  गोआ-दमन-दिया  #  लोगों
 फो--मेरा  मतबल  शेड्यूल  कस्टम  कौर

 शैहयूल्ट  ट्राइब्प  से  है--  हक़  दिया  है,  उत
 को  भी  सीट  मिलती  चाहिये,  लेकिन  दूसरी
 तरफ  श्राप  ने  यह  हक़  छीन  लिया  है  ।
 आप  का  स्टेटमेन्ट  आफ़  सब्जेक्ट्स  एण्ड
 रीडर्स  कहता  है--

 “Opportunity  is  also  being  availed
 of  to  delete  the  provision  for  reser-
 vation  for  Scheduleq  Tribes  jn  the
 Legislative  Assembly  of  the  Union
 territory  of  Pondicherry  since  =  9
 such  tribes  have  been  notifieqg  in
 relation  to  that  Union  territory.”

 मेरे  कहने  का  मतलब  यही  है  कि  एक  तरफ़
 तो  आप  ने  उन  को  जगह  दी  है,  लेकिन

 दूसरी  तरफ़  जत  किसी  चीज़  को  जीतते

 हैं  तो  बहुत  सोच  समझ  कर  लेनी  चाहिये  ।

 मारने  इसको  1971  की  सेव  'फि गड्ड

 पड़ेगा  ।  कौर  यह  समझा  जाएंगी  कि  हां
 शैहयूल्द  ट्राइबल  हैं  ही  नहीं...

 इलेक्शन  कमिशन  सर्जशंज्ध  कौर
 अाउज कंज  एंटरटेन  करता  है  ।  इसमें

 बहुत  ही  बोनस  किस्म  की  झावजैक्शंज  भी
 झा  जाती  हैं।  इन  से  पग्रापकफो  सावधान

 रहना  चाहिये  .

 में  यह  भी  चाहता  हूं  कि  यूनियन
 टैरिटरीज़  को  आप  कम  करें।  भाप  चंडीगढ़
 को  ही  लें  -  एक  तरफ  पंजाब  हैं  भ्र ौर  दूसरी
 तरफ  हरियाणा  शौर  बीच  में  चंडीगढ़

 है।  क्यों  इसको  किसी  एक  को  शाप  दे  नहीं
 देते  हैं  ?  क्यों  इतना  खर्चा  आपने  अपने

 ऊपर  डाला  हुआ  है  ?  मैं  चाहता  हूं  कि
 यूनियन  टैरिटरीज़  को  बाप  कम  करें

 मैं  पन्त  में  यही  कहना  चाहता  हूं  कि
 जो  भी  काम  बाप  करें  उस  में  थे इंसाफी  [कसी

 के  साथ  नहीं  होनी  चाहिये  t  इन  शब्दों  के
 साथ  मैं  इस  बिल  का  समर्थन  करता  हूं  ।

 JHE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  DE-
 PARTMENT  OF  PERSONNEL  AND
 ADMINISTRATIVE  REFORMS  AND
 DEPARTMENT  OF  PARLIAMENT-
 ARY  AFFAIRS  (SHRI  OM  MEHTA):
 Certain  points  have  been  raised  by
 hon,  Members  and  I  will  try  to  deal
 with  them.  It  has  been  590  that  only
 Harijans  and  Scheduled  Castes  should
 vote  for  the  Schcduleg  Caste  Member.
 I  think  the  entire  House  knows  and
 every  Member  would  know  that  the
 Father  of  the  Nation.  Mahatma  Gandhi,
 went  on  a  fast  that  there  should  not
 be  any  separate  electorate.  We  all
 stand  by  it.  The  Britishers  wanted
 that  there  should  be  separate  electo-
 tate  for  scheduled  castes,  muslims  and

 पर  £ /  किया  हैं।  यह  तो  ठीक  है।  फिर
 भी  मैं  कहूंगा  कि  मगर  छापने  इस  पर  विचार
 मे  किया  हो  तो  करें।  कहीं  ऐसा  न  हो  कि

 शेडयूस्ड  ट्राइम्ड  4  हुक  इससे  छिन  जाएं  ।
 इसका  उन  पर  द्रु सरी  ही  प्रकार  का  असर

 others  but  Mahatma  Gandhi  was
 against  it  and  fought  against  it.  The
 policy  of  the  Government  of  India  is
 that  there  should  not  be  any  separate
 electorate.  We  stick  to  it.  We  only
 reserve  the  constituency  but  all  the
 people  will  have  the  right  to  yote  for  ७
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 member,  however  they  can  only  elect  a
 scheduled  caste  member  from  the
 constituency.

 About  delay,  I  said  in  my  opening
 speech  that  the  Umon  Territories  Act
 was  enacteg  only  in  1963.  The  sche-
 dulea  castes  and  scheduled  tribes  were
 notified  in  Goa,  Daman  and  Diu  oniv
 mm  1968.  It  was  in  97i  that  census
 was  there.  It  cannot  be  said  that  the
 rights  of  scheduled  castes  were  denied.
 In  fact,  in  the  last  Assembly,  Govern-
 ment  exercised  their  power  of  nomina-
 tion  to  nominate  a  scheduled  caste
 member  In  Goa  a_  scheduled  caste
 member  Shri  Kamble  was  nominated
 for  the  last  Assembly  in  Goa.  About
 Pondicherry  we  have  reserved  this  Ot
 the  total  population  of  4,735,707,  the
 scheduleg  caste  population  is  72.2l.
 There  As  not  a  single  scheduled  tribe.
 So  we  thought,  when  there  is  not  even
 a  single  scheduleg  tribe.  it  is  no  use
 to  provide  a  seat  for  the  scheduled
 tribe  That  38  all,  Fer  scheduled
 castes  we  have  provided  seats  Out
 of  30  members  there,  5  scheduled  casle
 members  were  elected  ६6  the  Pond-
 cherry  Assembly  and  we  are  seeing  to
 it  that  the  rights  of  scheduled  castes
 and  scheduled  tribes  are  looked  after
 properly  I  request  that  thi,  Bill  may
 be  passed.

 MR  CHAIRMAN:  The  question  as.

 “That  the  Bill  further  to  amend
 the  Government  of  Umion  Terntories
 Act,  ‘1963,  be  taken  mto  considcra-
 tion.”

 The  motion  was  adopted

 MR.  CHAIRMAN:  We  now  take  up
 clause  by  clause  consideration,  There
 are  no  amendments  to  clauses  2  and  3.
 The  question  is:

 “That  clause  2  stand  part  of  the
 Bilt’.

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill.

 Clause  $  was  added  to  the  Bill.

 Code  of  Civil  Proc.
 (Amdt.)  Bill

 MR.  CHAIRMAN:  Tho  question  is:
 “That  Clause  Ll  the  Enacting  for-

 mula  and  the  Title  stand  part  of  the
 Bilt”.

 The  motion  was  adopted,
 Clause  l,  the  Enucteng  Formula  and

 the  Title  were  added  to  the  BM.
 SHRI  OM  MEHTA  Sir,  l  move:

 “That  the  Bill  be  passed.”

 MR  CHAIRMAN.  The  question  is:
 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 36.3]  hrs.

 CODE  OF  CIVIL  PROCEDURE
 (AMENDMENT)  BILL

 MR.  CHAIRMAN.  Now  we  take  up
 the  next  item—the  Code  of  Civil  Pro-
 cedure  (Amendment)  Bill.  Dr.  Seyid
 Muhammad,

 THE  MINISTER  OF  STATE  IN
 THE  NMLiNiS£fRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (DR  द
 A.  SEYID  MUHAMMAD):  Sir,  I  beg
 to  move:

 “That  the  Bu  further  tc  amend
 the  Code  of  Civil  Procedure,  1908,
 and  the  Limitation  Act,  1963,  as  re-
 EFurted  py  the  Jomnt  Committee,  te
 taken  into  consideration  ”

 Sir,  you  are  aware  that  the  Code  of
 Civi'  Proceriure  (Amendment)  Bill,
 1974,  as  imtroduced  in  thg  hen'ble
 House,  was  referred  to  a  Joint  Com-
 mittee  of  both  Houses  of  Parliament.
 After  examination  of  the  Bill  in  depth
 in  the  ght  of  the  memoranda  and  _  the
 evidence  received  by  it,  the  Joint  Cum.
 mittee  have  suggested  certain  changes
 in  the  Bill

 Sir,  you  are  aware  that  there  has
 been  persistent  demang  for  judicial  re-
 forms  with  a  view  to  expediting  the
 disposal  of  suits  ang  proceedings.  The
 Matter  was  considered  by  the  Law
 Commission  in  its  14th  Report,  but  in


